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This M.A. has been filed by the appllcants with the prayer that direction
‘be issued for productlon of records. Mr. Bag, Id. Senior counsel for the
applicants Ieadihg Mr. Gcswami & Mr. Bhattacharya, prays for. interim order. -
On an earlier date Mr. Goswami, ld. counsel had appeared befo‘re.us .and also
prayed for-ir‘lteri-_m order that direction beJ issued on the ‘respondents not to

fill up - the certain vacancies without considering the case of the applicants.

We have carefully perused the contentlon of the Mlscellaneous Appllcatlon

But we flnd to our surprise that desprte repeated submission made by the

, w the™
applicants on both days,- there is no averment of prayer made in the M.A.

pforinterim order to that effect be——passed In view of the above position,
the prayer of grant ofinterim order is rejected. The prayer in th'e M.A.
for production of records may be consrdered at the approprlate time if such
lproductlon of documents is necessary for proper adjudlcatnon of the applrcatlon

M.A. is acc fdingly disposed.j"
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